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Judgement

J.V. Gupta, J.

1. This revision petition is directed against the order of the Land Acquisition
Collector, Chandigarh, dated March 30, 1979, whereby he declined to make the
reference under Section 18 of the Land Acquisition Act (hereinafter called "the
Act'). The petitioner claiming himself to be the tenant on the acquired land got
certain compensation vide awards dated December 17, 1976 and January 11,
1977. Later on, he claimed a reference under Section 18 of the Act for
enhancement of compensation, which was declined by the Collector vide
impugned order.

2. The learned counsel for the petitioner cited Baldev Singh v. State of Haryana,
1984 R.R.R. 289 : 1984 Punjab Law Journal 84, to contend that the Collector
could not decide the merits of the reference and that it was for the District Judge
to go into the same. The only option with the Collector was to refer the matter
under Section 18 of the Act. This proposition is not being disputed on behalf of
the respondentState.

3. Under the circumstances, this revision petition succeeds and is allowed. The
impugned order is set aside. The Collector is directed to make reference under
Section 18 of the Act to the District Judge concerned within two months from
today. It will be for the District Judge to decide all the objections, including the
competency of the reference, if any.
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